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- Trx Cc.,jTnML Huhliy I^T nnT I Jc. THluU^hL
P.-> In CIPAL dti'JCH: NtLi j£LHI

No. 1523/ 95

<i^\j delhi this ths I9t'i Jay of N ov«triber 1&t5

on Die 5hri d.h.Adigu, Iternbi-. r i Hj

ij : f-' Jr. M , Je doval 11, Ne mbe r ( 3}

-jhdi Jironder iingh Panuar,
■3/G 5hri Azad iingh Panuor,
w -iilcyu and Post-Tharu,
oisct. joneput-l31C01
Tic. r y t_i f1 ci

,  , . - V HDplicant'OCcitc : sshri d.d.Pior)n J 0

i/ur SU3

1. jtcift dslcction Comdiissicn through
nfayional airector (NR) 3]ock No,12,
U

spondunts

uCi. Complex, Lodhi Road,
vew Delhi-11 0003.

Comrisa ioner of Police,
Pol ice rieudquarters, I. estates,
ilau Delhi.

3. Cofniiiandant,
1st Battalion, Delhi Armed Police,
Ijdu Police Lines,
Da lhi-11C0U9

I oy Muuoc-itei shri ii^run Bharduii'i 1
o /

ClRDLh ( Or-1)
OOP, 'ble Jhri 5.r. .Adiqe, f^lember(M)

'"^!-;ard.

^  I't^^son uhy the applicant yas not called for
int. wision test and interview for the post of sub-lnspect
I-- Police, according to the respondents is because he

■jas not ab:e to complete the prescribed 15DU meters race

.ithin tne qualifying time of 6.5 minutes. This assertion
la uenied oy the aoplicant who contends that he completed

race in the qualifying time.

if,- resfiondents have admitted in their reply
ehe signature of the applicant uhou-s thus oisqualified

ken on the prescribed proforma. They say that
not toke the applicant's signature because he
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s i. t-Bft the I -Ithough during hsuring of tie cuse
tnxs wbs □enied bv annl ir- -if »^y appiicu..nt 3 counstil, and it was also
asseitad that the apolicart , - • fppj leant po5 not all. cued access ti

higher authoritios(;u,ho vi.it.d thu 3_to lutur
aaylto lodge his complaint.

In uiau of the rasocodanc/ oun ^dmiaoioo that
nH.v Old not sdoore tha ap-ai^canfs sign.tura an the
i-strib,= d prororma, and ii^absanco q, any record t.

^cpncant complateo
■-na race, the chance of ambrgprty as Co ohether the
-nuHc.nt did or did not complete the race an the
oueecyang 11 mc Cennot be uholly ruleo out. In the
iniewrtst of jusi-ice thc-rafcre a t i h' C,ro, and h^-virig rbgord to
-ne .acts and carcumstence s of this particuer case,
enlch wrll not oo trusted as a precadenc ue direct '

econuents to hold the ISOU meters r. o. for
iicant again uithin four peeks from the date
pt of a copy of this judgement and .n the

v-nc that he complstus the same pithin the qualifying
-.".f of U.5 minutes, allpp him to appear in the cisipn
=.3t ano take further-oonsequential action in accordance
■I rhu extant rules and instructions on the subject

I  this regard.

in this connection respond.nt counse]
states that the applicant counsel

-III informed well in time of the precise date on
ecca cnu raca 13 to be held.

The U., is disposed of ip terms of thu direotionr
■ iTc;n aoov/e, ..jo costs.
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